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Petition(s) for Special Leave to Appeal (Civil) No.16251/2001
(From the judgenent and order dated 06/07/2001 in CRP 1493/2001

of The HI GH COURT OF NMADRAS)

S. JAYARAMAN Petitioner (s)
VERSUS

K. THANGAPANDI NADAR & ORS. Respondent (s)

(Wth prayer for interimrelief)

Date : 28/09/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE S. P. BHARUCHA
HON BLE MR JUSTI CE Y. K. SABHARWAL
HON BLE MR JUSTI CE P. VENKATARAMVA REDDI

For Petitioner (s) M. S. Aravindh, Adv.

M. Rakesh K. Sharnm, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
...... e e [ J
| ssue noti ce.
Status quo as to possession shall be rmaintained
pendi ng further orders.
(T.1. Rajput) (Shel l'y Sengupt a)
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